
AC'F No. XVII OF 1860. 

PASSED BY TIIE LEGISLATIVE COURCIL OF ISDIA. 

(Keceived the assent of ihe Governor Gene~cil on the 26th d p r d  1860.) 

A n  Act to repeal Act V of 1858 (for the punisl~ment of certain Oj5enclers who have 
escaped porn Jail, and of persons who shall knowingly ha~bo~er such Ofbncle~s), 
and to make ce~tain provisions in  lieu thereof. 

WHEREAS it is expedient to repeal Act V of 1858 (for the punish- 
~ment of certain Ofenders who have escapecl fionz Jail, 

Preamble. 
and of peruurw. wlu s72all knowingly harbour such Ofen- 

ders), and to make certain provisiolls in lieu thereof; I t  is enacted as fol- 

lows :- 

I. Act V of 1858 is repealed except as to ally sentences 
Act V of 1858 repealed. 

passed under that Act. 

11. I t  shall be conipete~lt to the Executive Government of any Presidency 

Time for the surrender of or place to declare by an order, as regards any or all of the 
certait1=ca~ed-offenders. Districts under such Government, the time within which 
the persons, who within such District, or Districts shall, bet~veen the first of Rgay 
1857 and the time so declared, have escaped from Jail or other lawful custody 
whilst detained under sentence of imprisollment for any of the criines herein- 
after mentioned, could and ouglit to have surreiidercd themselves to a Magistra'tc 
or Police Ofiic~r ; aiicl iru sucl~ person ~vho sliall have so surrendered hiillself 
~vitliin the period fixed as aforesaid, shall be liable to bc prosecuted under 

6 this Act. 

711. Every 



1 
: 111. Every fi&$$zop.- who, *hilst detained 'as aforesaid, sha,li have escaped . r 4 .j 

from Jail or other la~yft~l custody during the period lnent,io1l- . : 
d in the last preceding Sectioll, and who shall not have 
rre.ndered h s e l f  within the time declarecl by the Execu- 
said, inay be sentenced to transportation for life or for any 
less than five years, or to imprisonllleilt with or without 

period not exceeding three years, in addition to any 
ired term of his original sentence. I11 a.ny case 

within the provisions of this Section in mrhich the 
e shall be of opinioil that in addition to the un- 

's original sentence, a more severe seilteilce than 
h such Magistrate is by any law for the time being ill force empowered 

11 not he necessary for the Ma,gistrate to order the 
fTender to tho Seasions Court, but fie may liimself pass - 

sentence to the extent of his powers and proceed to carry the sentence into 
execution. 

IV. ~ i l  sentences already passed in cases falling within the provisions of 

Seutellces under ~ c t  v Act V or 1858, shall be deemed valid, a.ny thing in the 
of I8581 to be deemedvalid. said Act .to the contrary notwithstanding. 

V. If any person subject to the penalty prescribed in Sectioiz I Act V of 

Certain esca ed offen- 1858, shall, before the -passing of this Act, have been 
ders~ remandel to remanded to Jail under the order of a Alagist,rate to not liable to be prosecuted 
under this ~ c t .  undergo the portion of his sentence remaining unexpired 
at tile date of his escape from Jail or other lawful custody, such person shall 
not be liable to be prosecuted under this Act. 

VI: The following are the crirnes referred to in Section 11, nalnely re- 
Enumeration of crimas , bellion, mutiny, desertion, murder, attempts to murder, 
ferred to in Section 11- , thuggee, dacoity, robbery, belonging or having belonged 

gang of thugs or to a gang of dacoits or to a wandering gang associated. 
&&e purposes of theft or robbery. 

or concealing, a,ny such convict who slmll have escaped as 
ahresaid and shall not have su~~endered within thc period 

videcl in Section XI of this Act, shal.1 Le liable to ilrlpri- 
solllllcll t 



seven yl ears, 

1x1. All lwoprictors of lands, and all farmers, a.geiits, and other per- 
lands, 
commui 

to theu estates. tion to tlie Magistrates and Police Officers of intelli- 
eellce of the resort, to ariy place ~vithii~ the limits of the lands lielcl or ma- 
b 

naged by them, of any 13ersoii in resl~ect of ~vhorn there shall be reason- 
able suspicion of liis being such convict ~vho has escaped as aforesaid ; allci 

I 
every proprietor or other lnersoi~ as aforesai~l who sliall neglect to give such 

i intelligeiice, sliall be liable, on con~iction before a Magistrate, to imprisoiinient 
for a term not exceeding six montlis, anbto  fine not exceeding two hundred 

I Rupees, cominutable, if not paid, to iinprisoiiment for a further term not exceecl- 
iilg six months. 

IX. Any Magistrate or person exercising the full powers of a Magis- 
lxecutis7e 
reference 

Go- 
: to 

certain cases. 
alliT other authority, to tender a pardon to any persoil 

who may have escaped from Jail or other lawful custody whilst detained I / : under sentence of imprisonment for any crime or offelice other than the c r h e s  

above-mentioned, on conciitioii of his giving such informatioil as may 1ea.d 
to the appreliension and convictioii of one or more person or persolis punisli- 
able under this Act. Such pardon ma.y be tendered, as well in respect of 

1 the crime or offence for which the offeizder was detained, as of the offence of 
escaping from Jail. '1 

X. Ofl'ences under this Act, other than those provided for by Sec- 

Y Jurisdiction. 
tion VIII of this Act, msy be tried by a Sessions 
Judge, or by a Special Conimissioner appointed uiider 

Act XIV of 1857 (to make fur the.^ provision for the trial and punishment 
of &rtain ofences  elating to the Army and of oflnces against the )State); 
and the sentence or judgment shall iiot <be subject to appeal. Provided that 
i~ot~hing contained i11 this Section sliall extend to the trial of a Eurol)e;~.il British 
subject. 



*-> 

&@G$ernmerlt of ally Presidency 
%Y * * $&e;ggrson, - z 

who shdl he convicted 

iv.Lv ,-,7,.- L ,* - fddu l  custody ~vliilst under- 
b@$f~+$f&~&onment, shall be transported 

*,&":-&%-. :' , 
rne*ired of such sentence as well 

+- -- - -- a -- -- 9~ ;-+a-PS iif&&&%@l)l@hich r IF+- a 
such person shall be sen- 

aking his escape,fpro$ded th&t the aggregate of both terns  shall 
not be less than five years. 1,; 


